231 Death in Rail accident near
Hyderabad (C.A.)

[Mr. Speaker]

speak and at the end the Minister replies.
This is a miniature motion or discussion. In
call attention, after the Minister’s statement,
the member who has his name on the list is
allowed to ask a question. But this cross-
examination, counter-retort etc. is not in
good taste, The Minister's reply may not
be to his liking, taste or wishes.

SHRI JYOTIRMOY BASU ; Thisisa
very serious matter,

SHRI S. M. BANERJEE : You allow
the adjournment motion then. We have

tabled it.

MR. SPEAKER : After all this discus-
sion, why does he still want an adjournment
motion ?

SHRI S. M. BANERIJEE : Why not ?

If an MP dies, there is a hell of trouble ;
if a Minister dies, there is hell of a trouble.
Are not gangmen cqually human beings ?
If they are not Speaker or Minister, they are
all the same human beings,

MR. SPEAKER : What is this 7 What
has gone wrong with him today ? Heis a
senior member. Why does he lose his
temper 7
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PAPERS LAID ON THE TABLE
Report of Tarlff Commission on Catguts

and Anoual Report of Development
Council for Aatomobiles ete.

THE MINISTER OF INDUSTRIAL

SRAVANA 21, 1891 (SAKA)
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DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A.
AHMED) : 1 beg to lay on the Table :

(1) A copy each of the following papers
under sub-seetion (2) of section 16
of the Tanfl Commission Act,
1951 :-

(i) (a) Report (1968) of the Tariff
Commission on the price
structure of Catguts.

(b) Government Resolution No,
LEI (A)—16(2)/68 dated
the 16th July, 1969 on the
above Report.

(ii) A statement showing reasons
why the documents mentioned
at (i) above could not be laid
on the Table whhin the period
prescribed in sub-section (2) of

section 16 of the said Act,
| Placed in Library. See No.
LT—1630/69).

(2) A copy of the Annual Report of the
Development Council for Autorno-
biles, automobiles Ancillary Indus-
tries, Transport Vehicle Industries,
Tractors, Barth-Moving Equipment
and Internal Combustion Engines,
for the year 1968-69, under sub-
section (4) of section 7 of the
Industries (Development and Regn-
lation) Act, 195l.  [Placed in
Library. See No. LT—1631/69].

Judgment in the case of Shri Tej Kiran
and others ;5 Shri N. Sanjiva Reddy
and others

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : 1beg to lay on the Table a
copy of the judgment delivered by the full
Bench of the High Court of Delhi at New
Delhi on the 4th August, 1969, in the case
of Shri Tej Kiran Jain and others versus
Shri N. Sanjiva Reddy and others (I. A. 1154
of 1969-0.5S. No. 228 of 1969). [Placed
in Library. See No. LT-—1632/69].

Heavy Engineering Corporation—Govern-
meni Review and Anoual Report

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA): 1begto lay on the Tabh':
a copy ench of the following papers under



